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IN THE SUPREME COURT OF | NDI A
CRI M NAL APPELLATE JURI SDI CTI ON
CRL. M P. 11531/2015 I N CRL. A. NO. 892/ 2008
(for directions)
Ravi ndra Bi yani .. Applicant/
Appel | ant
ver sus
State of West Bengal . . Respondent
W TH

CRL. M P. 11532/2015 I N CRL. A. NO. 893/ 2008
(for directions)
CRL. M P. 11533/2015 I N CRL. A. NO. 894/ 2008
(for directions)

ORDER

The prayer at the hands of the applicant-appellant is for

nmodi fication of the two conditions depicted in paragraphs 2(ii) and

2(iii) of the notion Bench order dated 17.02.2012. The afores
aid
t wo condi tions, of whi ch nmodi fi cati on is sought , are
bei ng

extracted hereunder

"2(ii) If the Appellant has any passport of his, in
hi s possession, he shall surrender the sane before
the trial Court; and

2(iii) The Appellant shall report before the

Speci al Cel I [ GS], Det ecti ve Depart ment , 18,
Lal bazar Street, Kol kata, in the norning in between
8.00 a.m and 9.00 a.m and in the evening in
between 8.00 p.m and 9.00 p.m every day until any
further orders."

On account of the fact, that the charge sheet has al ready

been presented before the trial Court, we are satisfied, that the
Signature Not Verified

condi tion depi cted in par agr aph 2(iii) needs to be de
et ed.
Digitally signed by
Parveen Kumar Chaw a
Date: 2015.08.11
17:33:46 | ST
Reason:

Ordered accordingly.

I nsofar as the prayer for nodification of the condition
2

depicted in paragraph 2(ii) is concerned, it shall be open to the



appl i cant -appel l ant to nmove an appropriate application before the
trial Court, and t he trial Court shal |, on consi dering t he
viability of the prayer nade by the applicant-appellant, pass an
appropriate order, in accordance with Iaw, w thout being influenced
by the earlier interimorders, as also by the instant order passed
by us today.
The crimnal mscellaneous petitions stand di sposed of in

the aforesaid terns.

........................... J.

[ JAGDI SH SI NGH KHEHAR]
NEW DELHI; e J.
AUGUST 10, 2015. [ ADARSH KUMAR GOEL]
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| TEM NO. 1 COURT NO. 4 SECTION |1 B
SUPREMECOURTOF I NDI A
RECORD OF PROCEEDI NGS
CRLMP. 11531/2015 in Crimnal Appeal No('s) . 892/ 2008
RAVI NDRA BI YANI Appel | ant ('s)
VERSUS

STATE OF WEST BENGAL Respondent ( s)
(for directions and office report)
W TH

CRLMP No. 11532/2015 in Crl.A No. 893/2008
(for directions and Ofice Report)
CRLMP No. 11533/2015 in Cl.A No. 894/2008
(for directions and Ofice Report)

Date : 10/08/2015 These applications were called on for hearing

t oday.
CORAM :
HON BLE MR JUSTI CE JAGDI SH SI NGH KHEHAR
HON BLE MR JUSTI CE ADARSH KUMAR GCEL
For Appellant(s) M. Anuj Singh, Adv.
M. Mangal jit Mikherjee, Adv.
M. B. P. Yadav, Adv.
for Ms Sarla Chandra, AOR
For Respondent (s) M. Kabir Shankar Bose, Adv.

for M. Anip Sachthey, ACR
Ms. Suruchii Aggarwal , Adv.

UPON hearing the counsel the Court nmde the follow ng
ORDER

The criminal mscellaneous petitions stand di sposed of in
terns of the signed order.



(Renuka Sadana) (Parveen Kr. Chaw a)
Court Master AR- cum PS
[signed order is placed on the file]



